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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 964 of 2024

IN THE MATTER OF:

SYED MOHD. RASHID ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH ...RESPONDENT

REPLY ON BEHALF OF RESPONDANT NO.- 1, THE DISTRICT
MAGISTRATE, SAHARANPUR IN COMPLIANCE TO THE ORDER
DT. 07-04-2025 PASSED BY HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI ALONG WITH SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. The Hon’ble National Green Tribunal, New Delhi has passed an order
dt. 07-04-2025 in Misc Application in Disposed of Cases No. 38/2025 In
Original Application No. 964/2024, Syed Mohd Rashid Versus State of U.P.
& Ors. The relative part of the order is as follows: -

“... 5. In view of the deficiencies in the report and considering
further orders 1o be necessary the Registry has listed the matter
before the Bench by treating and registering the report received

as M.A. No. 38/2025.

6. In view of the averments made in the original application and
the report submitted, we consider it appropriate to seek response
from (i) State of Uttar Pradesh through the District Magistrate,
Saharanpur, (ii) State Wetland Authority, Lucknow through its
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Member Secretary, and (iii) Uttar Pradesh Pollution Control
Board (UPPCB) who are impleaded as respondents no. 1 to 3.

7. The Registry is directed to prepare and attach memo of parties
to the miscellaneous application and issue notices to respondents

no. 1 to 3 requiring them to file their reply/response within one

month.

8. List on 19.05.2025 for further consideration.

2. In compliance with the aforementioned order, it is kindly informed that the
above matter is related to the encroachment on the pond at Khasra No. 271M
(area-0.1020 hectare) and Khasra No. 273 (area-0.1740 hectare), Village
Tashipur, Pargana Nagal, Tehsil Deoband, District Saharanpur. It is also
humbly submitted that the Tehsildar, Tehsil Deoband, District Saharanpur
was directed to submit a report regarding action taken under Section — 67(1)
of the Uttar Pradesh Revenue Code, 2006 in the above matter vide letter no.
115/0A-964/2024/SRE dt. 02-05-2025 (copy of the letter is annexed as

annexure no.-1).

3. In reply of the above letter, Tehsildar, Tehsil Deoband, District Saharanpur
vide letter no. 2401 dt. 13.05.2025 has submitted his reply as below: -

“... In compliance with the above order of the Hon'ble Tribunal, a
Joint on-site inspection of Gata No. 271m/0.1020ha Noiyyat Johad
and Gata No. 273/0.1740 hectare Noiyyat Johad situated in village
Tashipur Pargana Nagal was done by the team on 13.11.2024.
After the on-site inspection, Gata 271m/0.1020ha Noiyyat Johad
and Gata No. 273/0.1740ha Noiyyat Johad were found to be in

illegal possession of some persons including Imran, Inam and
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israr sons of Abdul Hasan. To free the said two Johads from
encroachment, 22 cases were filed simultaneously against various
persons in the court of Tehsildar Deoband under Section 67 (1) of
the Uttar Pradesh Revenue Code, 2006. After the suit was filed, the
opponents were summoned by issuing notice. After the notice was
served, the opponents appeared in the court and the hearing on
merits of all the cases began. All the case files are set for the
objection/evidence of the opponent. After hearing all the cases, an
order will be passed on merits soon.”

copy of the letter is annexed as annexure no.-2

4. That upon the removal of the encroachment by the Tehsildar, Tehsil
Deoband, a pond will be constructed on the said land under the MNREGA

scheme, following the guidelines of the Amrit Sarovar Yojana.

5. It is most respectfully submitted that the above response on behalf of
the District Magistrate, Saharanpur, is placed before the Hon’ble National

Green Tribunal, New Delhi, for its kind perusal and graciéus consideration.

THROUGH

Date: 14.05.2025
Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail;advprivankaswami@gmail.com
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IN THE NATIONAL GREEN TRIBUNAL /-
PRINCIPAL BENCH, NEW DELHI (é*
ORIGINAL APPLICATION NO. 964 of 2024

IN THE MATTER OF:
SYED MOHD. RASHID ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH ...RESPONDENT
AFFIDAVIT

I, SH. MANISH BANSAL, aged about 35 years s/o Sh. Ramavtar Bansal is

presently posted as DISTRICT MAGISTRATE. SAHARANPUR having an

office at SAHARANPUR.

5‘0 b 1. ThatI am posted as stated above and well conversant with the facts of the
< :
& present case and as such competent to swear this affidavit before this
Tribunal.

2. That the accompanying application has been drafted by our counsel upon
my instructions.

3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and no material has
been concealed therefrom.
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VERIFICATION

Verified on solemn affirmation at .Safarambm- on this\(,a_".g_'%zgal of

2025, that the contents of the foregoing affidavit are true and correct to the best

of my knowledge and no part of it is false and nothing material has been

concealed therefrom.

L/ DEPONENT

i ‘ ‘ Zovn of fidia)
een 2l 2202, Saharanyye

R .



52 ANNEXURE- L

B STenRrer), WERA9R | |

wiw s WS (o Aby |2 s R ©3-Yos | 2005
aeiERR o ysoefodlo_swRer / Triragsf

aedld Qwds,
OUT—{ERAYN |

fAva— 7o w9 wRa 31 [T, ﬂ'if RwN R Mise Application_in_Disposed of Cascs No.
38/202_5 In ()riuinnllA|\)nIlcnlion No. 964/2024, Syed Mohd Rashid Versus Stale of U.P, &
Ors. 3} TIRG AR @ SFUIEH ® Wy M |

SR s . e sRa ailiexer 3% AR Mise Application in Disposed of Cass
N‘o.. 38/;20?.5 In Original Application No. 964/2024, Sycd Mohd Rashid Versus State of U.P. & Ors. &
Ty H TR A fRFTB—07.04.2025 T Ve Y B B P N (BTamRy e |
<% WIRT I RiH—07.04.2025 & YT oY P B

“... S5 In view of the deficiencies in the report and considering further orders to be
necessary the Registry has listed the matter before the Bench by treating and registering the
report received as M.A. No. 38/20235.

6. In view of the averments made in the original application and the report submitted, we
consider it appropriate to seek response from (i) State of Uttar Pradesh through the District
Magistrate, Saharanpur, (ii) State Wetland Authority, Lucknow through its Member
Secretary, and (iii) Uttar Pradesh Pollution Control Board (UPPCB) who are impleaded as

respondents no. 110 3.

7. The Registry is directed fo prepare and attach m
notices fto respondents no. 1 10 3 requiring

ento of parties to the miscellanceous

application and issue them to file their

reply/response within one month.
8. List on 19.05.2025 for further consideration.
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